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(iii) ReporTzp HUuNGER STRIKE BY
LABOURERg OF CENTRAL WAREHOUSING
CorrORATION, New DrLHI

SHRI BALDEV SINGH JASROTIA
(Jammu): A large number of poor
food handling labour of the Central
Ware-Housing  Corporation  Tekh
Khand Depot (Okhla, New Delhi)
were working in the Depot since its
inception under the Contract Labour
System which expired on 3lst Octo-
‘ber, 1977 as per the contract Labour
(Regulation and Aholishing Act of
1070). The labourers are on relay
bunger strike in froat of the Central
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Warehgusing Corporstion from Dece
ember 7th, 1977, with a further ro-
quest to implement the direct pay.
ment system,

The wages of the labourers amount-
ing to Rs. 50,000/- approximately,
have not been paid besides restora
tion of all other rights, giving rise
to a great unrest in the labour clase
and it can cause a deadlock besides
other law and order situation and
complications.

I appeal to the hon. Agriculture
Minister and hon. Labour Minister
to intervene and solve the problem
with a further request that all other
benefits to which the labourers are
entitled may also be given to them.

A similar problem and situation
flowing from the same set of factors
is there at Jammu. These Ministers
are requested to look into the matter
as early as possible to avoid any
grave situation which is apt to come
out otherwise.

(iv) REPORTED DrECISION AT tHE Crew
MiNtSTERS’ CONFERENCE ASOUT
ABOLITION OF OCTRO
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